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12S3. SHRJ MAHAItAJ SINGH 
BHAllATI : WiD tbe Minister of LABOUR 
AND JlE.HABILtTATION be pleasod to 
state : 

(a) wbolbcc it is a fact tbat the Depart-
JDCDI 01 Rehabilitation bas been PUt on a 
~t footing with efrcct from the 
13th ~, 1966 and sanction in 
respoct 01 SO per cent of tho preseat stair 
bas lIoeD aa:ordod by GovClDIDCIIt in tbis 
beb&If; 

(b) if 10, whdhu this decision 01 Go\'em-
meDt baa beca worked out and is beina snm .ect to beCoro tho noticcI; to sur-
plus stall as RlCOIIIDlCndcd by Stall' lnspcc:-
tian Unit u-c serwd; and 

(c) U' DOt, the reasoDS therofor 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRl 
D. R. CHAVAN) : (a) No. The Govern-
ment of India yide Ministry of Finance 
Office Memorandum No. 23(46). E.G.I.f65, 
dated the 13th September, 1966, have de-
cided that 50 per cent of tbe temporary 
posts in non-permanent Dopartments as 
have existed for not less than 10 years 
and are not propoied to be wound up in 
the foreseabIe future, may be made per-
manent provided such posts have been in 
continuous existence for a period of 5 
years or more and arc required indefinitely. 
The above circular, however, does not 
strictly cover the posts in Sett1ement Orp-
nisation as it is considered that the work: 
is expected to be wound up in the forose-

• able future. However, the Ministry of 
Finance have agreed to a certain number 
of posts in tbis Organisation being made 
permanent on the principle enunciated 
in the above circular on an ad /toe basis. 
A statement showing the number of gazett-
ed and non-gazetted posts which have been 
made permanent in the Department of 
Rehabilitation and its Subordinate 0 ffices 
in pursuance of the above decision of the 
Government of India, is laid on the Table 
of the House. [Placed in Library. See 
No. LT-1657f67]. 

(b) and (c) Most of the eligible stafr" in 
the o"panment of Rehabilitation proper 
bas been con.firmed against the poSts made 
permanent. The question of conlihnation 
of the eligible staft" in the Settlement Orp-
nisation, Central Claims Organisation,' and 
Pay and Accounts Office. RehAbilitation. 
is under consideration. The Staff ins-
pection Unit had reviewed the staft" require-
ments of the Department of Rehabilitation 
proper in 1965, and as a result, ODe gazeUed 
and 27 non-gazetted posts were dccIared 
surplus. The officer holding the gazcItod 
post sought voluntary rotirement and ODe 
oflicial holding a non-gazetted pOSt was 
reverted to bis parent cadre. The otbcr 
posts were Iyin,g vacant, and therefom. 
there was DO question of giving any notice 
to any of them. 

The staff Inspection Unit have recently 
reViewed the staff requiremcDts of the 
Central office of the Settlement Organisa-
tion of tbe Department of Rehabilitation 




